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 [Secretary]
 imports,  exports,  conveys,
 sells,  lets  to  hire,  distribu-
 tes,  publicly  exhibits  or
 in  any  other  manner  puts
 into  circulation  any  obscene
 matter  such  as  is  referred
 to  in  section  292  of  the
 Indian  Penal  Code.”;’

 (ii)  Line  22,—
 for  “(b)”  substitute  “(८)”,

 4,  That  at  page  3,—

 in  the  marginal  heading  to  clause
 3,—

 for  “section  99A  and  Schedule
 Il”  substitute  “sections  99A,
 08  and  Schedule  II  of  Act  5  of
 1898."

 COMMITTEE  ON  PRIVATE  MEM-
 BERS,  BILLS  AND  RESOLUTIONS

 Fifty-third  Report

 MR.  SPEAKER:  Shri  Khadilkar;
 not  here.  Shri  Parmar.

 SHRI  HEM  BARUA  (Mangaldai):
 This  is  very  bad.  He  came  here
 yesterday.

 MR.  SPEAKER:  I  know  he  is
 very  touchy  on  this  point.

 SHRI  BHALJIBHAI  PARMAR
 (Dohad):  I  beg  to  present  the  Fif-
 ty-third  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resolu-
 tions.

 2.48  hrs.

 CORRECTION  OF  ANSWERS  TO
 8.0.  NOS.  33l,  345  AND  357  RE.

 MANUFACTURE  OF  TRAC-
 TORS

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI

 AUGUST  26,  I969  Answers  to  Question  276

 F.  A,  AHMED):  Sir,  while  replying to  the  Supplementary  Questions  relat-
 ing  to  Starred  Questions  No.  331,  345
 and  357  on  the  5th  August,  1969,  I  had
 stated  that  efforts  were  being  made

 ‘to  set  up  a  Tractor  Factory  in  the
 public  sector  with  a  capacity  of  50,000 tractors  per  annum.  I  have  _  since
 found  out  that  this  figure  is  incorrect.
 The  capacity  of  the  Proposed  tractor
 factory  in  the  public  sector  will  be
 about  12,000  to  15,000  Nos.  per  annum
 to  start  with.

 st  अब्दुल  ग़नी दार:  (गुड़गांव)
 अध्यक्ष  जी,  मैं  आपकी  भाई  कैच  करने  की
 कोशिश  करता  हूं  लेकिन  कैच  नहीं  कर  सका  ।
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 st  प्रकाशवोर  शास्त्री  :  इनको  वह  गुर
 बता  दीजिए  जिससे  आपकी  राई  को  कैच

 कर  सके  |

 प्रत्यक्ष  महोदय  :  मैं  भ्रापको  बता  दू  गा,
 आप  इनको  समझा  देना  ।

 श्री  भ्रब्दुलत॒  गनी  दार:  मैं  सिर्फ
 इतना  ्र्जं  करना  चाहता  हूं  कि  जब  तक
 यरुशलम  बेतुमुकहस,  मुसलमान  को  नहीं
 मिलता  है,  यू एस्ट्रो  का  वहां  क्‌ृचघ्जा  |
 इसकी  वजह  यह  है  कि  मुसलमान  बाकायदा
 वहां  जियारत  के  लिए  जाते  हैं  ।  ननकाना
 साहब  पाकिस्तान  में  है,  पंजा  साहब  पाकिस्तान
 में  ह ैजिस  तरह  सिख  भाई  वहां  जाकर
 जियारत  करते  हैं,  उसी  तरह  वहां  मुसलमान
 भी  जियारत  कर  सकें,  उसके  लिए  सरकार
 को  कोशिश  करनी  चाहिए  ।  यह  बात  में
 झापकी  मौत  कहना  चाहता  था  ।
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 were  महोदय  :  अब  तो  पेपर  टेबल

 धूपर  ले  जा  रहे  हैं  ।

 SHRI  Ss.  M.  BANERJEE  (Kanpur):
 Sir,  you  can  now  ask  Shri  Chavan,
 the  Home  Minister,  to  lay  on  the
 Table  a  copy  of  yesterday’s  compro-
 mise  at  the  Congress  Party  meeting
 for  circulation  to  the  Swatantra  Party
 and  the  Jan  Sangh.

 2.494

 APPROPRIATION  (RAILWAYS)  NO.
 4  BILL,  969

 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH):  I  beg
 to  move*:

 “That  the  Bill  to  provide  for  the
 authorisation  of  appropriation  of
 moneys  out  of  the  Consolidated
 Fund  of  India  to  meet  the  amounts
 spent  on  certain  services  for  the
 purposes  of  Railways  during  the
 financial  year  ended  on  the  $list
 day  of  March,  1968,  in  excess  of  the
 amounts  granted  for  those  services
 and  for  that  year,  be  taken  into  con-
 sideration.”

 MR.  SPEAKER:  The  question  is:

 “That  the  Bill  to  provide  for  the
 authorisation  of  appropriation  of
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 moneys  out  of  the  Consolidated
 Fund  of  India  to  meet  the  amounts
 spent  on  certain  services  for  the
 purposes  of  Railways  during  the
 financial  year  ended  on  the  3lst  day
 of  March,  1968,  in  excess  of  the
 amounts  granted  for  those  services
 and  for  that  year,  be  taken  into  con-
 sideration.”

 The  motion  was  adopted.

 MR.  SPEAKER:  The  question  is:

 “That  clauses  l,  2,  3,  the  Schedule.
 the  Enacting  Formula  and  the  Title
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  l,  2,  8,  the  Schedule,  the
 Enacting  Formula  and  the  Title  were
 added  to  the  Bill.

 DR.  RAM  SUBHAG  SINGH:  87.
 I  move:

 “That  the  Bill  be  passed.”

 MR.  SPEAKER:  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 SHRI  NATH  PAI  (Rajapur):  Sir,
 you  did  not  hear  me;  I  did  not  say
 “Aye”.  I  wanted  to  make  a  submis-
 sion  before  it  was  passed  and  before
 we  gave  this  sanction  to  the  Appro-
 priation  Bill,  Do  I  have  your  per-
 mission  to  proceed?

 MR.  SPEAKER:  It  is  very  unfor-
 tunate  that  I  could  not  hear  you.  But
 before  that  I  have  already  declared  it
 as  passed.

 SHRI  NATH  PAI:  I  said,  “No”,
 because  I  wanted  to  make  a  submis-
 sion  before  it  was  passed.

 MR.  SPEAKER:  Even  if  it  were
 there,  it  was  a  very  weak  “No”.

 *Moved  with  the  recommendations  of  the  Chief  Justice  of  India  discharg-
 ing  the  functions  of  the  President.


